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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

-4-

O.A. NO. 616/1998

New Delhi this the 24th day of March, 1998

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRL R- K. AHOOJA, MEMBER (A)

Smt. NirmaI a Devi Sharma
W/0 Shri Mot i Ram Sharrna,
R/0 B-1/15, DDU Complex,
Hari Nagar,

De1h i-1 10064.

(  By Shri 0. P- Sood, Advocate )

-Versus-

1 . Govt. of NCT of DeIh i
through Secretary (Medical),
5, Shyam Math Marg, Delhi .

2. Jt. Sectetary-cum-P.H.C. ,
J. L. Mehru'Marg,

Delhi-110002.

3. Medical Superintendent,
DDU Hosp i ta1 ,
Hari Nagar,

Delhi-110064.

4. Shri Naveen Chand,
OT Asstt. C/0 Medical Supdt.
G.T.B . Hosp i ta1 ,
De1h i .

.  App! i can t

Respondents

O R D E R (ORAL)

Shri Justice K. M. Agarwal :

Heard the learned counsel for the app1 icant on

adm i as i on.

2. Being superseded by his junior who has been

■joined as the 4th respondent in this appl icaL iofi , the

appl icant fi led a representat ion dated 24.9. 1S97
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before the official respondents as al leged in

paragraph 6 of the appl icat ion. it is al leged ^ tiTat

the representat ion has not been decided so far and,

therefore, this OA has been fi led.

3. The learned counsel submi tted that this OA

can be disposed of at the admission stage itself by

directing the off.icial respondents , to decide the

aforesaid representat ion of the appl icant within a

.specified time. Accordingly, we dispose of this OA by

direct ing the respondents to dispose of the aforesaid

representat ion dated 24.9.1997 of the appl icant wi thin

a period of three months from the date of receipt or a

copy of this order. In the meanwhi le, the appl icant

may also co-operate by supplying them v^' ith a fresh

copy of the representation so that there may not be

any delay on the ground that the representat ion is

misplaced. If ul t imately the representat ion is not

decided favourably and the appl icant feels aggrieved,,

he- wi 1 1 be at I iberty to re-agitate the matter before

the Tribunal .

——

( K. M. Agarwai )
Cha i rman

( R. K. .Ahop^-^^
(A)
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